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THE DEPUTY CHAIRMAN: I adjourn the House for an hour for lunch.
The House then adjourned for lunch at nine minutes past one of the clock.

The House reassembled after lunch at thirteen minutes past two of the
clock, THE DEPUTY CHAIRMAN in the Chair.

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS -Contd..

THE DEPUTY CHAIRMAN: We shall continue with the Motion of
Thanks on the President's Address.
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SHRI PRANAB MUKHERJEE (West Bengal): Madam Deputy
Chairperson, while participating in the Motion moved by my good friend Mr.
Vankaiah Naidu, I would like to express our gratitude to the President of the
Republic. But, at the same time, I would like to place here our non-agreement
with the contents of the Address which he delivered to the joint Session of
Parliament. Madam, in a short span of four months, we had two Addresses
from the President. On 25th October, after the constitution of the 13th Lok
Sabha, while addressing the joint Session of Parliament and speaking on the
subject of the Constitution review, the President not only declared the
Government's intention to appoint a Commission to review the Constitution,
but also went to a specific area. And I am referring to the old Address and in
the last two lines of Para 37, it is stated, "The Government will also examine
replacing the present system of No-confidence Motion by a system of
"Constructive Vote of Confidence" and a fixed term to the Lok Sabha and the
Vidhan Sabhas in order to prevent instability both at the Centre and in the
States."

In the current Address, the President has, no doubt, again referred to
the setting up of a Constitutional Review Commission at para 4 of page 1. In
this Address, the particular reference to the 'fixed term' is missing. I do not
know why this omission. The other day, while speaking on the subject and
moving the Motion, my friend, Mr. Venkaiah Naidu, wondered why the
Congress Party has opposed to the setting up of a Commission to review the
Constitution. He also went on to point out as to how many times the
Constitution was amended during the Congress regime. Obviously, a large
number of amendments were effected when we were in power from 1950 to
1996. We were in power for more than 42 years. So, naturally, from the very
first amendment, within the 17 months of the adoption and introduction of the
Constitution, we introduced a series of amendments. Who disputes that?
Nobody is disputing that. The Congress Party, all along, has accepted the view
that our Constitution should be flexible enough to adjust itself with the
changing situation. The Constitution is not an object to be kept in a museum. It
is a functional instrument. It is an instrument for governance and, more so, so
far as our Constitution is concerned, in our view, as it was very correctly
pointed out by Prof. Granville Austin, it is more of a social and economic
document. Madam, social justice is the soul of our Constitution. Therefore, in
that context, we have no objection if the Government comes out with a
proposition that these are the articles, these are the provisions and these are
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the areas where we do feel that we require amendment and you, Parliament,
give your seal of approval. Then, it is for the Parliament to decide. Every time
a Constitutional amendment has taken place has taken through that route. Why
this Constitution Review Commission, to have an omnibus review? Which
section and which article you want to review? We wanted to know simply
this, "Please identify and please specify the area which you wanted to review."
But, till date, that specification is not there and that identification is not there.
There comes a doubt. Every Constitutional amendment has raised a public
debate. Take the case of the 24th Amendment, which was passed in 1971.
Prior to 1967, when the Golaknath's case came, and based on two other earlier
judgments - Shankaranarayan and in one other case - there was a general
belief that every article of Constitution is amendable. I am not a Constitutional
expert or a lawyer. Some of the very eminent legal luminaries like Mr
Nariman, Mr. Singhvee, Aran Jaitley, Kapil Sibal and many others are there.
When they make their contribution on this subject, definitely, they will speak
in a more eloquent manner. As a plain activist and being a Member of this
House for almost three decades, how I look at the issue I would like to share
with my hon. colleagues. Take the case of the 24th Amendment. Before the
Golaknath's ease in 1967, the general belief was that each and every article of
the Constitution was amendable. The Golaknath's case pointed out, "No. The
Fundamental Rights cannot be changed." There was a Private Member's Bill
in the Lok Sabha, known as Nathpai's Bill Through that Bill, they wanted to
assert the absolute power of the Parliament to make and unmake any part of
the Constitution. The 4th Lok Sabha was dissolved. Prior to that, the Supreme
Court, based on the Golaknath's case judgment, declared the Banks'
Nationalisation Act, which had been passed by both Houses of Parliament,
invalid. Mrs. Indira Gandhi dissolved the Lok Sabha; went to the people
saying, "I want to amend the Constitution. I do not have the requisite majority.
You give me the requisite majority." And the electorate gave a two-third
majority to Mrs. Gandhi in the 5th Lok Sabha, and the 24th Amendment of the
Constitution was effected in 1971. And, for the first time, if I remember
correctly, the constituent power of the Parliament was inserted in the present
clause (1) of article 368 and the sole original clause of article 368 was
renumbered as clause 2.

Again, in 1977, when the Janata Party went to the elections, they
raised a voice against the 42nd amendment, which was introduced during our
time. The Indian electorate gave them a massive mandate, especially in
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northern India. Sitting almost exactly in the same seats, they brought the 44th
amendment in 1978. At that point of time, we had a clear majority in this
House. We could have obstructed the constitutional amendment, proposed by
the then Janata Party Government. They did not have 2/3rd majority in this
House. But we went according to the popular will because the Indian
electorate had given them the mandate. Therefore, we said, "We are prepared
to examine the amendments which you want to bring. Come to Parliament.
Identify the issue. Make it specific. Tell the problem which you are facing in
implementing your programme, your commitment”". Why this omnibus
review, I do not understand.

Another point to which I would like to draw the attention of the
House is regarding a fixed term of the Lok Sabha. You are talking about a
fixed term for the Lok Sabha and the Vidhan Sabhas with a view to avoid
political instability. A fixed term for the Lok Sabha has been given in Article
83, clause (2) of the Constitution. According to this article the term of the Lok
Sabha shall be five years, if it is not dissolved before that time. Similarly,
there is an analogous provision in respect of the State Vidhan Sabhas under
Article 172 (2). Therefore, you want to avoid premature dissolution. Why did
you not put it as one of the terms of reference? When you mentioned it in your
Presidents Address in October and when you appointed the Commission, what
did you say; what the Commission is expected to do? It is very general; there
is nothing special, "How best a Constitution can respond to the changing needs
of an efficient, smooth and effective system of Government, and socio-
economic development of modern India, within the framework of
parliamentary democracy, and to recommend changes, if any, that are required
to the provisions of the Constitution without interfering with the basic
structure or feature". Surely, we are not going to write a thesis of Phd. on the
experiences of Indian Constitution for the last fifty years. It is the
responsibility of the Government of the day to point out what particular
provisions, which sections, which articles, that stand in the way of
implementing their programmes for which they had received the mandate of
the people. Mrs. Indira Gandhi did, so. The Janata Party did in 1977-78 and
Mr. Rajiv Gandhi tried to do so, when he wanted to bring the third tier
Government, in our constitutional system. So, issues should be identified.
Now, on this specific issue, 1 have some points. Till date, I have not got the
answers from the Government side. All of us know that it is an important
element in the parliamentary system that the
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legislature has the power to throw out an executive represented by the Council
of Ministers at any point of time, by passing a vote of no confidence by simple
majority. Similarly, the head of the executive, the Prime Minister, or, a Chief
Minister, enjoys the power of making a recommendation to the head of the
State for the dissolution of House. In 1905, this issue was debated in the
House of Commons. Lord Salisbury pointed out to the then Sovereign though
this is soverigns prerogative, yet this prerogative has virtually become the
prerogative of the Prime Minister". During the whole of last century, there had
not been even a single occasion when a Sovereign refused to accept the
recommendation of the Prime Minister for the dissolution of the House. In
India too, in the last fifty years - in 1970, in 1977, in 1979, in 1991, in 1997,
in 1999 - all the recommendations of the Prime Minister for dissolution of the
House had been accommodated and accepted by respective Presidents. Why
this authority has been given to the Prime Minister? It is for a very simple
reason. I quoted once on the floor of the House, and I take the liberty of
repeating it.

It was Baldwin. When Mr. Baldiwn was once reminded in the House
of Commons, "Mr. Prime Minister, please do not forget that you are a public
servant of the House", he replied, "Yes, I accept; I am the unique servant, but
who has the authority to make recommendations for the dissolution of the
House of my masters?" That strikes a fine balance between the executive
responsibility and the legislative responsibility. Today, you are talking of a
fixed term, without applying your mind as to what can be the consequences of
this. Take the case of the present the Lok Sabha. We see in the newspapers
that some of the constituent parties are not in favour of cutting subsidies or
some of the financial proposals of the Government. You are assuring them a
fixed five-years term; no dissolution, etc. You will see that many a time, you
cannot prevent an individual member from defecting. Even you will find a
political party changing its loyalty from one government to another
government, from one Prime Minister to another Prime Minister. Madam, this
is not my imaginary fear. Exactly, the same situation prevailed in the period
between the post-second Word War in France, and before the emergence of De
Gaulle. Therefore, if we are not too much fond of having three elections in a
period of five years and want to provide legislative stability in that process,
then we should not institutionalise the executive instability by changing
Ministries frequently, as it happened in the post-second World War period of
France. Therefore, our objection is not that
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we are opposed to the amendment of the Constitution. Our objection is, we do
not know as to what do you mean by this omnibus review. In the B.J.P.
manifesto of 1998, we found that it was committed to one nation, one culture,
and one people. Do you still believe in it? We were told by no less a person
than the Home Minister of the country that the country should switch over to
the Presidential form of Government. You are talking of a fixed five-years
term. My good friend, Mr. Naidu, articulated his viewpoints very eloquently
and very effectively, though I do not agree with his views. But nobody can
deny his individual competence of putting forward a viewpoint. He says, "Is
the Congress opposed to it?" Yes; because, we do not know as to what greater
confusion you will create by "fixing term" and avoiding dissolution which is
the power of the Prime Minister, and create a situation which will be simitar to
the situation in France which arose immediately after the second World War
and before the advent of De Gaulle; and especially, in this context, in the
present situation, when you are having a coalition Government.

The next thing which Mr. Naidu said was that the Congress never
believed in the basic structure. Who told you that the Congress believes in the
basic structure? If we believed in basic structure, then there was no need for
injecting the doctrine of constituent power of Parliament through the 24th
amendment. There was no need for asserting that Parliament should have the
absolute power, with a special majority, to amend the Constitution. The basic
features of the Constitution have not emerged as a result of the doctrine of any
political party. Madam, it is the outcome of the judicial pronouncement,
interpretation of the Constitution by the Supreme Court, first, in the
Keshavananda Bharati's case; and later on in Minerva Mills' case, and through
the subsequent judgement. It is not the document, it is not the doctrine, of any
political party. We believe that the Constitution should be flexible enough,
and if you permit me, Madam, I would like to draw the attention of the House
to one of the observations made by Pandit Jawahar Lal Nehru, when he spoke
about the flexibility of the Constitution, on 8th of November, 1948.

The then Prime Minister, Pt. Jawaharlal Nehru, spoke thus on the 8th
of November, 1948:

"While we want this Constitution to be as solid and
permanent as we can make it, there is no permanence in
Constitution. There should be certain flexibility. If you
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make anything rigid and permanent, you stop the nation's
growth, the growth of living vital organic people. In any
event, we could not make this Constitution as rigid that it
cannot be adapted to changing conditions. When the
world is in turmoil and we are passing through a swift
period of transition, what we may do today may not be
wholly capable tomorrow."

Dr. Ambedkar, another founder of the Constitution, went one step
forward. He spoke on the 25th of November, 1949, just a day before the
adoption of the Constitution. He suggested:

"Those who are dissatisfied with the Constitution, have
only to obtain a two-thirds majority, and if they cannot
obtain even a two-thirds majority in Parliament elected
with adult franchise in their favour, their dissatisfaction
with the Constitution cannot be deemed to be shared by
the general public."

Therefore, when I talk of the majority, it is not in the air. You
require a two-thirds majority. If you do not have a two-thirds majority to
comply with clause (2) of article 368, you will have to begin the process of
consultation. I do not understand; really I do not understand it, Madam. If
somebody feels a pinch in the shoe, he himself would be in a position to know
where the shoe pinches. Surely, he is not going to seek an expert opinion,
"Please tell me the area where my shoe is pinching me." You are in the
Government. You have your programmes. You tell us, "Yes, I want this
provision to be changed because of this reason.” We can argue why it can be
done or it cannot be done. You tell us, "This article of the Constitution has to
be changed. We want to change this because of this reason." We will argue.
We may agree or we may not agree. After all, we have come to Parliament.
We are told that you are asking, "Don't you want socio-economic changes?"
Yes, we want them. We know what is to be done. You ask, "Don't you want
empowerment of women?" For that, do we require an expert advice? Yes,
expert advice may be available, expert advice should be available, provided
You are clear in your mind.

Surely, Mr. Naidu knows it very well. He is a learned man. This very
issue was debated in the Constituent Assembly before the day of appointing
the Drafting Committee. Some of the Members suggested, "Let an
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expert committee be appointed. Let them first draft the Constitution.
Thereafter, the Drafting Committee under the chairmanship of Dr. Ambedkar,
will debate and discuss it." But the then Members of the Drafting Committee
and other national leaders did not agree with them. They appointed an expert,
Mr. B. N. Rao. He helped them. But the Constitution was basically the
product of the political and social leaders of the country, who were involved
in the Movement for national freedom . We can take expert advice if we
identify the issue. Therefore, it is not our case that we are opposing it because
we do not want amendment of the Constitution or that we are rigid on it. We
are opposing it because you are groping in the darkness. We are opposing it
because what appears on the surface may not be true. There may be much
more under the water. Otherwise, why are you not identifying the issues, on
which you want to seek the advice of the experts? This is my contention.

Madam, I would like to comment on one more point and then I will
complete it because we have some other speakers also. This is about the
foreign policy. The President, in the last part of his Address, from paras 38 to
45, has dealt with our foreign policy.

I have only one question to put to the Government in this respect.
Even in the last Address four months ago, when the President addressed the
Members of Parliament in a Joint Session, he pointed out that India initiated a
constructive dialogue with Pakistan. This time, while referring to Pakistan,
you have completely dropped that. You have assumed a position that unless
Pakistan stops cross-border terrorism, comes to you and tells you that we have
stopped aiding and abetting cross-border terrorism, now you resume dialogue,
we should not have a dialogue. Is it practicable? Is it possible? Is there any
Government worth the name which will say, up to this day, up to this time, up
to this hour, up to this moment, we were aiding and abetting terrorists; now we
have stopped it and we can start a dialogue? Is it possible? Have we ever, in
our diplomatic relations, reviewed the character of the foreign Government?
We are a firm believer in democracy, but so far as I know we did never
exported our democratic idealism to other countries, especially to Pakistan.
We have lived with Pakistan. Out of 53 years of Pakistan's existence, from
1958 to 1971 and from 1978 to 1989, for almost a quarter of a century,
Pakistan was under military rulers. So far as hostility is concerned, so far as
cross-border terrorism is concerned, whether it is a democratic regime or
whether it is a military regime, this is going on
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uninterrupted. Were we not aware of it? At least intelligence reports were
available. It appears from the Subramaniam Committee Report that before the
bus ride of the Prime Minister to Lahore, we knew what was happening in
Kargil. That did not stand in the way of the Prime Minister's visit. I think he
did a right thing. But, today suddenly you take the posture: "No talk".
Sometimes you are saying "unless Pakistan vacates the aggression of Pak
Occupied Kashmir"; sometimes you say "they will have to stop aiding and
abetting cross-border terrorism"; sometimes you express dissatisfaction on the
change of character of the Government. This is not a part of our concern. On
the other hand, we, like a parrot, have been saying: No third-party
intervention. May I respectfully submit and ask the Government to let me
know how you would avoid a third-party intervention, if this tension continues
and you do not take the initiative to defuse the tension? After all . there is one
resolution of the Security Council under Chapter III of the UN Charter. After
all, these two countries are nuclear-weapon States; after all, it has been
repeatedly pointed out by the United States and many other European
countries that South Asia has become the nuclear flash-point. And you are
taking the position: no talk, no dialogue. Therefore, Madam, my respectful
submission to the Government, through you, would at be, least let us talk. Let
us talk about now to begin a talk with Pakistan. Thank you.

THE DEPUTY CHAIRMAN: Shri Suryabhan Patil Vahadane. Hon.
Member is absent.

Shri Manohar Kant Dhyani. Hon. Member is absent.

SHRI B.P. SINGHAL (Uttar Pradesh): Madam Deputy Chairman, I
thank you for giving me an opportunity to speak on the President's Address.
We have been hearing the greatest amount of debate taking place on the
question of amendment of the Constitution, both inside the Parliament as well
as outside, there is a lot of talk about the threat to the basic structure of the
Constitution. Ours is a democracy ; and the four pillars of democracy are the
Legislature, the Executive, the Judiciary, and then the fourth pillar is
supposed to be the Press. In the last fifty years, we have seen how the
backbone of the Executive has been totally smashed. How the Legislature has
elbowed out the Executive totally from its role and assumed the role of the
Executive. Today, it is the Members of the Legislature in the States who are
posting officers. As one MLA put it very succinctly, "The power of an MLA
in the State is known by the amount of transfers he can get done or the
amount of transfers he can get stopped.” So, that is the state of the
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Legislature. As to the percentage of time spent in legislation. Madam, we
don't have to go far, it can be calculated as to how much time this Parliament
has been giving to the process of legislation, which is supposed to be its main
task.

History has already brought out the creation of Standing Committees
because this Parliament could not debate properly and effectively the Bills
which came up here. Then, in 1975, we saw how the Legislature or the Prime
Minister tried to call for a committed judiciary. We have seen all that. A
monolithic structure, where the Legislature assumes the entire role of the
Executive as well as the Judiciary is being created. Thanks to the Judiciary, at
least, some part of it still remains independent. So far as this democracy is
concerned, these roles have to be defined; and the roles of individual made
very clear, so that no one encroaches upon the other, as we have seen in the
past 20 years. We are lamenting about criminalisation of politics; and the
politicisation of criminals. This has been brought about. What else do we
require to justify the need for amending the Constitution? How did this come
about? Are the Members not worried about it? If so, don't they need to think
and evolve a method to stop this process from taking place in future? The vote
bank politics today has driven the country to pieces. Even the villages, where
there was so sweetness where there was altogether goodwill have changed.
During my earlier visits to the villages, when I used to camp for days and
days, I used to find affection love between one person and another. Now all
that has gone. In all villages there are groups, there is party politics. One
group is fighting the other. We have not learnt how to disagree, and yet
remain friendly. If a person does not cast his vote in favour of 'X' candidate,
the X' candidate considers him as an enemy for all times.

DR. BIPLAB DASGUPTA (West Bengal): Madam, if I can raise an
issue, an important discussion, Motion of Thanks on the President's Address
is going on, but there is no Cabinet Minister.

SHRI SANGH PRIYA GAUTAM (Uttar Pradesh): He is sitting
here.

DR. BIPLAB DASGUPTA: Iam sorry.

THE DEPUTY CHAIRMAN: If one or two Ministers are sitting here
--I don't consider their ranks as important — they should be in a position to
report to the Government. That is the basic idea. I don't want to disrespect the
Ministers of State because they are also members of the Council of Ministers.
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DR. BIPLAB DASGUPTA: But I am not finding anybody taking
down notes.

THE DEPUTY CHAIRMAN: Yes; they should take down notes.
The idea is that someone from the Government should be present there to take
notes of that so that when the Prime Minister replies, he can reply from some
references, not his prepared speech, because if he does not have any
background of what happened in the House, he may not be able to answer
correctly. That is why, I hope somebody is taking notes. The Ministers are so
quiet that they sit at the back.

SHRI SATISHCHANDRA SITARAM PRADHAN (Maharashtra):
It is not necessary to take notes in writing. They can keep the notes in mind.

THE DEPUTY CHAIRMAN: If somebody has got such a memory,
if somebody is a computer, it is nice. Sometimes, even computers can make a
mistake. So, I believe, it is necessary for somebody to be practical in the
House and to take notes.

SHRI B.P. SINGHAL: May I have your permission now, Madam?
THE DEPUTY CHAIRMAN: Yes, please.

SHRI B.P. SINGHAL: We have seen in the last several years that
rank communalism has been masquerading in the name of secularism.
Madam, in the tenure of a person who championed the cause of the minorities
the maximum in Uttar Pradesh, as an analysis done for 1980-1992 shows, the
average number of Muslims killed in major riots came to 17 per month. The
next champion was the Janata Dal in whose regime the average was 5;
followed by the Congress in whose regime it was three per month and then
followed the 18th months rule of the BJP in 1992, when the average was 0.8.
The greater the champion of the Muslim cause, the greater the number of
casualties of Muslims in communal riots! That is what the analysis tells me.
Besides, there was an open invitation to the minorities, namely, the Muslims,
to keep unlicensed weapons, without any sanction from any authority. This
was what the Chief Minister was going about doing in his speeches.
(Interruption).

SHRI VAYALAR RAVI (Kerala): Madam, I am on a point of order.
The hon. Member is making a very serious allegation against a community,
saying that they have been allowed to keep the weapons without any
authority.
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SHRI B.P. SINGHAL: Not against a community; against a Chief
Minister.

SHRI VAYALAR RAVI: He has named a community as a whole.
He has said "Muslims".

SHRI B.P. SINGHAL: You can ask it to be proved.

SHRI VAYALAR RAVI: Madam, in this House, we. never drag the
name of a particular religion or a set of people. The hon. Member has said, 1
have clearly heard, that the Muslims are allowed to keep the weapons,
without any authority or licence. It is a very serious charge against a
community as a whole. This is not good, Madam. I am pained to hear this
kind of observation in this House. Madam, please look into it.

SHRI B.P. SINGHAL: I am saying it myself. It is the Chief Minister
who said that, went about making his speeches....(Interruption).

SHRI VAYALAR RAVI: Which Chief Minister?

SHRI B.P. SINGHAL: I would not like to name him because that is
not proper.

SHRI VAYALAR RAVI: How could you quote him, without
naming the Chief Minister? Please quote.

THE DEPUTY CHAIRMAN: Mr. Singhal, if you make an
allegation or if you are making a quotation from someone, you must be
specific about it, which particular person has said what particular thing.
(Interruption). Just a minute. Let me finish. Either that person, if it is
possible, can give a personal explanation or he can refute your charges.
Whatever is spoken in the House has to be substantiated. There may be 27
Chief Ministers in this country. Which Chief Minister of which State are you
referring to?

SHRI B.P. SINGHAL.: Uttar Pradesh.

SHRI VAYALAR RAVTI: It is your own man, a BJP Chief Minister.
(Interruptions).

THE DEPUTY CHAIRMAN: I am not allowing it. Mr. Gautam, you
are not in the Chair. The matter is put to me to settle. I am only trying to
explain to the hon. Member what the procedure and the requirement are.
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There is no dispute about it. If he has got some evidence, he can speak on the
floor of the House. But he should substantiate the allegation levelled by him
against anybody. By saying that he is quoting some Chief Minister of Uttar
Pradesh will not do. To which Chief Minister is he referring to? The present
Chief Minister, the past Chief Minister or the previous Chief Minister? You
have to substantiate your allegation. ...(Interruptions)...

SHRI SATISHCHANDRA SITARAM PRADHAN: Madam, there
is a problem. Otherwise, I never intervene. The problem is, if you mention
any particular person or particular Chief Minister, then that person or that
Chief Minister is not in a position to come here to defend himself.

THE DEPUTY CHAIRMAN: In that event, he cannot quote it.
There is no dispute about that.

SHRI SATISHCHANDRA SITARAM PRADHAN: Just now, you
have said that he should substantiate the allegation. Madam, that will not
solve the problem. Again, the problem will start. He will not be in a position
to come here to defend himself. Therefore, his name should not be taken. On
the one hand, we are asking him not to take the name of anybody or to point
an accusing finger against a particular person; on the other hand, we are also
asking him to substantiate it. How is it possible? How can both the things go
together? That is what I want to know.

THE DEPUTY CHAIRMAN: You have put a very good question. It
shows that he cannot mention things which he cannot substantiate or he
should not take the names of those persons who cannot come here to defend
themselves. He should not say what somebody else has said, without giving
the names because this is not his quote. Whose quote it is, we do not know.
He cannot quote somebody who cannot answer over here. He should not
mention such things. He is capable of making his own points, not another
person's points, which he is not able to substantiate. (Interruptions) My ruling
is over, that this is the procedure of this House. It has been the procedure of
this House and also of the other House that you cannot have allegations
without substantiating them. He is referring to a Chief Minister. Which Chief
Minister of U.P. is he referring to? The present Chief Minister or the past
Chief Minister? The present Chief Minister cannot come to this House to
clear himself. Same is the case with the past Chief Minister or anybody else.
So, it is better if he does not mention the names of those persons who cannot
come to defend themselves. He should not mention anything which he cannot
substantiate.
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SHRI SANGH PRIYA GAUTAM: Madam, can he not mention any
fact which has appeared in the Press? We have been speaking on the basis of
newspaper reports in this House. It is very difficult for a Member if he cannot
quote from newspapers and cannot name the persons.

THE DEPUTY CHAIRMAN: Are you putting a question to Vayalar
Ravi or to me?

SHRI SANGH PRIYA GAUTAM: I have said that this has arisen
from the question put by Shri Vayalar Ravi.

THE DEPUTY CHAIRMAN: Mr. Vayalar Ravi or anybody else can
put a question to the Chair and it is the duty of the Chair to clarify it because
whatever Mr. Vayalar Ravi has said, is now going to become a ruling. So,
finally I have to decide. If he wants to refer to something which has appeared
in the newspapers, then he should quote the newspaper, when, where and who
did it. It should go in a proper way. You should not make allegations which
are in the air.

SHRI B.P. SINGHAL: Madam, on that score, I would like to say
that I take back that point about the individual. But the point, that on an
average, about 17 Muslims were being killed in a month during the entire
tenure of that particular Chief Minister, Mr. Mulayam Singh Yadav, is a fact
which I have found and I can substantiate it. I should get the opportunity to
substantiate it subsequently.

THE DEPUTY CHAIRMAN: Do you have a newspaper report
available with you?

SHRI B.P. SINGHAL: No, Madam. I have done it on my own
analysis.

THE DEPUTY CHAIRMAN: No, no. You cannot make analysis as
a part of your speech. You are taking somebody's name and that person is not
a Member of this House. If this is your analysis, you can specifically say that
it is my analysis. You cannot say that because my analysis says that anybody
in this House....(Interruptions)

SHRI B.P. SINGHAL: But, Madam, a fact is a fact.

THE DEPUTY CHAIRMAN: But the fact is not an analysis. If he or
anybody else has said it and you have read it in a newspaper that such and
such thing has happened, you can lay it on the Table of the House. I will
permit you to do so. But you cannot lay your analysis on the Table of the
House. I am not going to permit.
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3.00PM

SHRI B.P. SINGHAL: I will come with that analysis which was
published in the Press also, without any challenge from any quarters. Now,
there is another thing which I would like to say. Are we happy with the work
culture of this country? Has article 311 not guaranteed such a security to the
people that even if they don't perform well, they can still continue in
Government jobs? How many people are taken to task? What is the
accountability percentage of this poor performance? Does this not mean that
we should go back to the constitutional provision of article 311 which
guarantees job to everyone? Does it not need a change?

Then, there is the trade union culture. In Japan, when a trade union
wanted a raise, they asked, 'How much production do you want in order to
give us a raise?' The owners said, "You bring the production to this level.' The
workers wrapped black bands and produced up to that level and then got a
raise. Here, the trade unions do not exhort the labourers to improve their
performance. That is a pity. Throughout the 50 years, I have only seen this
kind of one-sided practice going on in the trade union activities. I don't
grudge them, it is a part of their job. But they also owe something to the
nation which has paid them and which has sustained their children and their
families. They have to take care to see that performance level is kept within
reasonable limits. This culture has still to be brought into our country.

Madam, are we really happy with the manner in which the Judiciary
has almost taken over the task of the Executive? The Executive has been
elbowed out by the Legislature on the one side and by the Judiciary on the
other. Then, we say that ours is a democratic structure. Where is the
democratic structure?

Of all persons, I was quite surprised to hear the Leader of the
Opposition, a very revered person of this House, saying,' This Government is
out to rewrite history.' I don't think that he would not know what that two-
man team was supposed to write.

Actually, in Britain the Britishers had brought out, on the basis of
documents alone, the history of Indian independence. The Britishers brought
it out in such a way as to appear that it was not the Indians who wrested
independence from them, but it was they who gave independence to India.
That was the manner in which they juxtaposed all the documents they had.
Now, Pandit Jawaharlal Nehru decided that we should give a befitting reply
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to that particular exercise that they had done. And a job was given to the
archives to dig out documents and then quote the documents in a
chronological order or in a systematic manner to bring out how Indians
wrested independence from the hands of the Britishers. Now it was a question
of only quoting documents. Nobody was authorized to write his opinion
anywhere and least of all, persons were not authorised to write the
manifestoes of their particular parties, or quote poems of their particular
partymen. This is what is mentioned in this volume which has come out. I
wish the hon. Leader of the Opposition had, at least, glanced through this
particular volume which has been withdrawn and he would not have felt so
bad about it.

The entire mandate given by the then Prime Minister of putting in
documents and proving it to the world that it is the Indians who have wrested
independence on their own, has been completely belied and that entire
exercise was supposed to be done by this team. I am not talking about their
political affiliations and their political ideologies.

Then, I was shocked to hear the Leader of the Opposition saying in
this House that we are supporting Dara Singh. Who can ever support any
murder? We in this country have been taught to hate the crime, not the
criminal. I would tike...(Interruptions)

THE LEADER OF THE OPPOSITION (DR. MANMOHAN
SINGH): This is not what I said. I did not say that the BJP Member of
Parliament offered assistance to defend Dara Singh. Can you deny this fact?

SHRI B.P. SINGHAL: No; no. What is wrong with that. After all, a
court has to offer a counsel, in case a man doesn't have a counsel. A counsel
has to be given. What is wrong with that? But the individual Member's action
cannot be considered as a party policy. I think the Leader of the Opposition is
very well aware of that.

Another point of controversy is this. Our Leader of the Opposition
has emphasised that this Government or the party prevented the shooting of
"Water". When something happens for the first time, it is called "an accident".
When it happens for the second time, it is called "a coincidence". When it
happens for the third time, repeatedly, it is called "a design". Here, I would like
to bring to your notice that in 1991, the very lady, Deepa Mehta, wanted to
shoot a film called "Days and Nights in Calcutta”. In 1991, the
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then Government refused permission to her because, in the first place, that
denigrated Calcutta and the widows of Calcutta, in particular, and the
womenhood of India, in general. In 1993, permission was granted. But can
you imagine the nature of the subject that was covered by the text, which was
authorised in the 1993 sanction for the filming of "Days and Nights in
Calcutta". I will put across only one specimen. I don't want to waste the time
of the House. On page 113, it reads, "Food is shown as being put in gutters
where beggars are waiting for it along with cows and dogs." This may be
deleted. That was the recommendation. This is the kind of subject that Deepa
Mehta was wanting to film in 1991. Then, she produced a film in the name of
"Fire" and used the names of Radha and Sita for showing lesbianism. That
was the second attempt to show what the West glorifies. The West glorifies
lesbianism. The West glorifies homosexuality which they may be doing,
through parade in Los Angeles and other cities. They may glorify it. They
may try to justify it saying, "we are not doing anything particularly immoral
when even in India, which is supposed to be a set of people with high moral
values, this kind of a thing goes on". You just put up any theory and it will go
on. That is the kind of attempt that was made by this film-maker. The third
attempt was made when she was out to make "Water". As it happened, there
was a rape scene, which, of course, was not shot. The rapist is known as one
Narayana, and the name of the widow, who has been raped, is Janaki. Again,
the names of our Gods and Goddesses were being used, despite the protest
that took place at the time of "Fire". If that is the audacity of a foreign film-
maker, I am ashamed that there are people in our country to support her. It is
a shame to support people who are out to defame the women of our country. I
would like all the Members sitting here to kindly take note of this. This was
not the first occasion. This was the third occasion, the third attempt, to
denigrate the women of India and the sacred city of Varanasi. In the first
place, there was an attempt to denigrate Calcutta. To denigrate Varanasi was
the second attempt.

Madam, we have seen that there has been a severe erosion of values
in the last fifty years. Can we attribute it to anything else except politics? Can
we attribute politics to anything else than the Constitution? It is time we
thought about it. Our most hon. and most respected Member, Mr. Pranab
Mukherjee, just said about Constitution Revision "Well, we do not know
what is going to happen". How can you know? You just can't because the
exercise is yet to be done by the Committee. I don't know why such panic,
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such paranoia, is being shown to this particular aspect of the attempt to amend
the Constitution. Please wait. There are very remarkable brains in the
Committee. Mr. Justice Venkatachalaiah, the ex-Chief Justice of India, is
presiding over it. With him there and with so many other luminaries of the
country there, why are you feeling scared? Let them come up with some
positive recommendations. This House is still there to discuss with them. You
can throw it out. Who prevents you? If it is not worthy of being adopted, this
House can easily throw it out. Where is the point in making such a hullabaloo
about it as if the heavens are falling. But this is the kind of paranoia the
Opposition parties showed right across the country. They have tried to say that
this amendment is nothing but an insult to Dr. Ambedkar. Now our friend Mr.
Pradhan, the other day quoted from the proceedings of the Constituent
Assembly or of the Rajya Sabha that Dr. Ambedkar himself in September 1952
said that this Constitution should be burned up. Then somebody asked him in
March, 1953 as to why he said this? He said, I am happy that I got this
opportunity to tell you why I wanted this. "It is because we framed this
Constitution, this political temple so that we could put a God in it. But before
the God could come in, this has already been overtaken by the devil. " These
are the words which have been quoted by hon. Member Shri Pradhan. And
then, outside, all over the country, parades and rallies were organised as
though this Constitution is aimed at almost doing away with the Scheduled
Castes altogether. Madam, I want to put this on record that it is the BJP who
has fielded the maximum number of SC candidates and made the maximum
number of SC candidates win and come to Parliament in this century, in the
present Parliament. And they say that they are trying to do so. This is the vote
bank politics - that is denigrating every single act that the BJP does and just
because they think that they can get half a miles or quarter of a mile of
political mileage in it. This is the lowness of political activity , Madam.
Lastly, I would come to the point of erosion in values that have taken place in
this country. The corruption levels, the absence of integrity, etc. I remember
here in this House I said, it looks immoral for Members of Parliament to order
for rise in their own salaries. It is totally immoral for Members themselves to
take up a Resolution on raising their own salaries. There should have been a
machinery which would have done this according to certain principles, certain
norms. But Parliamentarians raised their salaries on their own. I did
recommend to the House that for those days, when Parliament does not
function, Members
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should automatically be deprived of the daily allowance that they draw on
account of attending Parliament. We have seen that for many consecutive days
Parliamentary work was stopped and yet every Member received his daily
allowance for those days also. I hope and believe and at least my leader has
forwarded my letter to Hon. Chairman wherein 1 have declined to take the
allowances for those days when Parliament did not function at all. I am not
used to taking money without doing anything in return. Madam, this erosion in
values, this culture of corruption was the handiwork of the first Governors of
this country. It was they who set in the ball of corruption. In fact, if I would
say so, it is the press which is responsible, in the first instance, to create a
feeling when it described the 15th of August or 16th of August as a day of
'transfer of power.' Madam, in Hindi we say T 39 UG BT HRIVR G |

For us, in our culture, every job is a burden to carry. But here they ' describe as
'transfer of POWER'. Now that power point got stuck in the minds of the then
rulers of this country and they started searching where the power is. Madam,
power is not power in the sense, the world understands power, until it is
misused. I recall the time when a person, a friend of mine, recommended
something for one of his relations, who was working under me, in one of the
districts. I found that I could not do it. So, I told him, sorry, I could not do it.
Later on, in a Party where a large number of people were sitting there his wife
started complaining. She said, "You have not done my work." I said, "This is
the problem." Then my friend said =T S Eﬁ‘\f@ﬁ P . Gﬂ_s(' . € | T B8 B

2 81 B b ? 31U €T BlS! & Sl 37T, Sil. © | When he said it for the third

time, a very old man, an officer of the 1939 seniority, who was sitting there,
shouted at him and said, "Are you aware with whom you are talking?" I told
him to keep quiet. 1 said, "He is saying the right thing." A Al ST BIS! BT 3]

L TP 1B AT TP Pplel b F 81 & |

Madam, power is not power until it is misused. Therefore, I would
like to draw the attention of the nation to this aspect. The Constitution should
be so made that this kind of misuse of power is stopped. That is all. Thank you.

ITUTIF : ST =T SfY, 319 JIfTT | 3! UTel & 2 TNl &
3R 24 fe € | 39 fedTES BR <NIRTT {3 3y fhat <% aiei?l, Smem-3men 99y
e AT MY SATET §lef |
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sft ISl HEHAT (3 USY) : "G SY9HUf #Eled,
|qdved H AUH] g=IaIg <1 dTedl § b 3T 31 I Sff b AT u”
I fIAaR Yobe R &1 AP {31 | HRIGAT, 1757 §H I8 <91 © b Iegufd
STt & AfdTyor 7 f51-f6T el 1 et a1 © | weiean, ial § 4 & arh @t
TR b IR |, Tial § e & ST 6 IR | 89 SureT | SI1eT el a1y
| M AT ST 1 3T+ STHHTYOT § HEl § fh 8% R & I=Ifa & forg wRd
TRHR TS HeH I I8! 8 | §Ad A1eI-¥1 A I8 9191 8 {5 St ol et o
& & BABRY TR BT B dTel PR AN 3R SR AT, ST Ha e Sl e
v & I8¢ I H YR WRBR $© A 78] WEl § 3R 1 &2 &, a1 fase
2, 39 IR | Afwrer § 38 f7es T2 fovan an 2 | /RIS, ISt affy yewr |
g d BRIHH TA S I8 & b HRA TRBR DI IRIT b IR H S arfersdt
B AR a8 39 g ufey Sft & arftwryor & ol feams T8 v e |

RIS, 3R AT IToT Ja=eyT dl ¢w@T oTe o oft fear Rives &=
378 Y21 H Ig | B Sl &I A BIF ] & <l b GRilhel BIAT & O UM
[T BT GG, HSdl H HSel BT GaW | 39 UHR I 59 SeiheH & w7 41
GETIT IToT FaRAT H R o1 8 | 9 R H Mg UfT St & Afd97or § dig
f37ep 78T T 121 8 | 3R A} &b fAehT a1 1l ATl STY <l AT Widi o 98
H AN RISMR &, 396 foy $o F dr=-faear 781 fear T 8 | )iai &1 s
I WG TSl &, JATD B I7ch G 9¢ Y © | 37791 %1 § A Big
A AT & forg, ST & f7d § =1 & A1 SHd foIT SHHT UaR HRp ST
P ARYIAIAT |, ST & FERIAT | AId-GH3h) hed ST AMaeqd

Afhe 39 foe § off Ireeafar ST & AT § BIs Hehd a1 {1 AT |

HqElGdl, IT6 AU H 371 YR o &I a1 bel Tg § 1 d
MR YR bael S8 I A TR el BN | IS oY ST b [t | BrihH
AT S]] & | STl < T2 | ST BRIH 1 &, d ST Bl FHIRIT A ST
B I F Y 3R I9-GaIR & g g S A1y | lfdpsT =8I orus
SIHATYT H S D141 BT 7eh Te a1 FIAA ST ol WIiER) A 8% B o |
3TTST 31ier grer # it ot 1 I8t & e H) ol ©
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ST & FERICT 9, ST HHS! | 918 98 9 & HRI%H 81 a1 bl &
BRIGH Bl I AT § el Y&d-981 & forg 81 | g8f S=d1 &1 HAcT §
STABR, PIs W 8l & I A UH-Udh DI bR d81 SIS A SIS A BT T
TR IR T | AfpT WRAHR & Brateral #, T § 9 U BT § 9 GUR T8 8
U781 8 | 99 TR W) eeufdy S 7 BTs eftea o Tt faarar a1 © | S9d a1
W T Felld B <@ A7 A 31T I<2T | 8% TR AT Abe dIdh MM AR Bl
BIRET € | ifthd W9 U el & IR H WY YRT IR 319+ AT § IR WR
H YR AT & [T PIs fI=R WTe 781 R I8 & | AT AT T2 4 SHa &
ERT I8 U HRIHH PR ai § IR 1S € | oAb WRA TRBR 7 ITB aR
H W PO TSI BBl | AP ARI-AIY AT TH-YH PR 37T &R Tidl § U
3TeB BRIHH o X8 & | GIR ol Fhdl & ol I IR H g I & forg,
g I & o1, 11 H <@ araraRvl o & foy g qra<dia 981 §s © |
qTeR 38 T I bR TS 3118 T¥ 3 Bs YUK HRIHH gY 8, FERTS H §U
2 3l e U # 1t 81 <2 € | b1 Irsgufar S & S1fHWTToT § grex ¥ arex
ifde, UTSe I &l 9o & v ais W) foaR wre =81 far T 8 1 S9&h
AT TS 3T U H fATT-2020 DI AR 3T U B ST & forw 59
IRBR 7 Bs HRIHH U dfhT IRT IRBR Bls faoi 8] ol 81 & | IRd
TRPBTR 3T, TE] BT T8 BRI I8 BRI, Had o ol 59 Dl Jolelt § fegmn
1iev o g7 a¥1f & U g97-39 HMEl & q1egq § I~ F U 89 S beq
FOTU |

T & A1 T SR fAvy A G € | TS HIRT H 38 99 I8 &
AT MR & $B-FB DI A JTHEID] & I 95 T &1 &1 ¢ | ST
R & oI o1 HEH IS BT SARHTUT § DI ol Soord el fhar T E |
PUAT ITYP HETH H H HRA ARDR A BT AT § b AuiID] Bl Il
& o, ST & & oy, TS 9oTs & Y $B-FB 30 BRIBA odx
ST b [ H BTH B | TS SYDBRET-GADBRI b N H <@l T 2, f6dH &
1S PR A & 39 AR S H | Al I R P 1Y ST go7e W1 o1 98
IoIc 95 $H © SUD GIR & 17 Mo IR-Ui< ATt | ST JoTTell Ugel off a8
yoTTelt Y SfST &4 81 1S B | S% forg &8 T8-S WM I@d ¥ | 98 TR guR
B T BT Bl T STD! AT T IIRRAT &1 TSB! TFUIe
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T BIRTA B ofdh ST Hhadl 25 TR HRIS BUYAT AUSIH 3MH
RISt & forq <=am 2 | AifohT 91 & IR # 917a] 9 S AT § S aN H Bls
I HaH Tl (@I AT 8 | 7 31D AIegH | WRd IRGR 3 g W1 Har
g 1o S Y waw SeTg MY wiat & faer % forg, wwiat # v arel Wit % forg,
UGN & fIQ-FTHRI & fog, 370 fory fiae aoic @ 1 98 g ?
PRISI-PRISI TUY Rl & TSI & ol @1 & ol IT7al H I8+ arel FAHRI &
T T @ & 2 T YOIt ® 2 S W) WY ¥ St 7 s ot foaR we
T BAT & | 9IRA WRBR b TG H3] SIf 8% FHI 9 <2 & YR &b [ol¢ HOR
HEH B[ P! I1d PE 8 | oMb 30D AIA-AIY a1 & fod 4 # §8 T
HIIHH A b IR § gAY 1 St = | 39 fIw § A} 39y 31K 1uds HieqH
J YR IRPR I I8 fI7d1 & f6 79 F o afearett & ar d ff 9 | afeemait
P AR TSI § RO <7 & 1 S {17 dhed o | I8 91 31 & fb
fafaer a1t &1 SrerT-arer fomR B 1 8R 31g | o Afgetreit & Rorder <=
2 Al SN T UM 8 7 AT U< b G HAT Sff |, ST DR 7 33
gferera Afgetei o Madst # Rorder faar § | smyweft 7, Jrorifa 7 33 uforera
Rardrer wfeerail @1 <7 & forT u=aTg ur B T8i WSl © offdh Sdd R H
YR ARG BT efCHIV ST FoR 81 31dT & | AT H 31 H1egH H HIRd
HRBR W IE Al BT § b Gl HH B, B SITRT BN | 3 AU H B

S 81 Fhdl & | =gdTe |

SUGHTART : ARPR AT 39 T PO 21 alell & | 37T g w3 i
qreiT | 3T AfEeTsi & a7 Bl ST, g 3787 fovan | oy 39 are
Teh Higel dl dler & forg Jeil W&l § | Sl xieT g |

St WRIS g9 (RER) : g=yare wgiqar |  Aemfes rgufd off &
RT SIS FH h B gY $9 AU BT faR1e 3 & folg WSl g8 §
| I JATHHTHOT IHT TRBR §IRT FhY 7Y ST BT Yo oI @1-SIET & 201 b
AT HRIHH BT Th TRBRT SXATIST & | SN Iea] DI Sgollel JIhR U fhaT
AT 2 | $EH Sl Feolqr fA@r Y 7 | 9% HES & 919 ¥ &4 gy, U B

CTEITRT 3 G Y IR ST b STEH| R TH (S dh BT B [hdT AT E |
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SHDT TR 7T B TR $HDT WIGATIT gud SR &1 STl & 3iR faer
o fig T B forg s9H B W g Efe 79 s << ® 1 9% 9ga
STEdGT B aTell AN 981 € | I8 g9 19 &l 919 & fh wRa 9
ORISR & W9 H 50 AT QX PR Y & | 11l # iR AeRI 4§ ¥qof
SR TS TS | <20 T4 AR Il H G A, <A1 T g1 bl Telrer | 9
TR o FoTg ISR T TART A AR © ?

Hehe IR H I YAT FETAT ] ST 1 A9 b, TRl Bl fadbrd
ST FEH TSl A9 I B a1 G B B a1 el T8 7 | IR I 8
it St & 3reell @l Uiy &1 SR Joll A 6 X2 & 2 T 50 91 H 991 WRd a9
ITIT & ST i S ATed O 2 O 6 50 Tl YRT B b 918 I 8H I8 I B
1Y T B8 A b HAR b ARG TM B WRA &b (AT H Blg gral
BT BT UTS & | SHDT 4= RV I8 € b (AP BT 1H BHT TS P TR
SR b 81 Ugd AT © | $ferg 3ITSITal & 50 aY & 18 Wl TRI9-TR19 81 X8
AT S | B T ST 3R ST, TS HY b A I T8Ts 3T B 8, Afh TS
DI 1 YPR Bl AT H gic &A1 8 | U IR FHRT B STeierd T AR
RIRTT | ST g% STgTiefarall @l g & a1 gav] aRW <le 3R e IRl A
TH! Bl & A IR H 3R 391a H Rt g5 TNe! @ g 7 | TWiT T3
Ha1 BT RITHR A1 97 7127, <ifh I RR fum & forg sa 1281 el | dust
el # I9T wust dist f ST, RR R 9 W @, Wal 3 wad S
Afp R T SHB! R YT HIST T8l (AT, TqRey gRef iR e b= o a
A B R DI & | 59 AP &1 diig ITs H TRI9 Pl 3R B IS g M1, $90h
oy IoTaTstt @1 3R ISHfe Sal Bl MATIdT BI aegdhdr o fheg
JTATITT P IO IRT 1Y AfALTT & H1 HGhR AL BT FHIETT URF B
<1 3fR Afaer 31 GHler U 98 &1 WaRHTh Habd © | |0 S0 U10 IS8 BT
I8 HSH 39 WP DI T4 < Y81 & 15 el I8 M are] Jedl A GehRI al Ta
qrT ArEd & |l ST § o el S el et gedi § Ry sree o |
T, FHTT 3R WISAR $ ol b Uil S9! G2 Faa off | giferg el
STt el R I b <8 T 9Rd & 1w w1 wd Rrad e aaf ff 59 e
3 FA 3R I foAfor
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IhD! JHTE! YfHPT BT | Ub AT WIRA FqH AN T bls S a7t 1 foe el
&1, fored 9t 99eTa R WgTd & |1 IEd B | 39 TBR & HRT A g &
HR U] BT WA BT |+ B AT 8% 137 8% Ul 89 el St & {91 ol a9
B ST 2 | [ABTT BT 19 TRISH Bl T, oIt iR eyl o 4
TG X8l 8 | TNl & & # A1 haol Wikgel R ST © | 3119 Sl $9 8l & 8,
IAE forv Afaem™ SRR T8 SERIT ST AdhdT Rifd STg-S79 STRRd To!
2, R ST So7 1 STRe Ul, S 370+ SR faer # dwie fhy
3R I AR BT [T Fifh AfIeT H HMe BT I & U= 7T 3701
HfE & WY W AgHx AAEE B e & foy By afecds g o1 1o
HR T AT S AfIET b @Ry BT gRIen S | 9 g |iae &
fratarell 7 o I USIs @l 32 Toell 1 =T & 1e-A1ef 31
BT YA BT o1 | HAET AT $ FERI A UF Bl A9 | IRT & &R 95
$d Be b I W] I 9 I Bl $O-$B A AT & g & AfiRes
319+ el gd gfaer 31 g & o g9 weatef iR IH@! a1 B Ieoiu
R H e feafdaTid] | AlGem q4T & Aeel 10 ol Y1 o geo! AgATI
P AR TR f&HID 26.11.49 BT a3l g Sira qaa |fqam |91 &
A | wer o1 <R aafhal @1 fatEE fear smar g, afe g amg ek
IR &, SHMER & I 98 Ueb < 19qvf AfGem ol Wt Fa dfagr a1 <7
ifpT A ITH 7 I BT 3791d BIFT A1 I8 AL < DI FSTIAT 81 PR
TG | JATRER e Qe A B! HifT 1o av] &1 <A1 & | S U107 98 AT &
S §9 IR RIS I ©, i SHET Hadd B © | 31O 9 DI U SAMGR
AT & MITIHaT & RTd ame e f2d waiR 81 -« ool gar a9 &1
3IWG IAT & [ 1. o YATE BT J§ HAT (a1 qel A q=gashr BT o7 |
T b d1a Udh s ARBIR R LT P 31 AfWReTD] 7 $HBT Secia fbar
| I P PIROT TS T H I SR BT AT <39 D (A I81 & | ST8f qB
Hel IS &, b URT 25 H fAenfyepr &1 srafdy 5 a9 qb JFATad B Bl ard
HE T E | Y8 TR AT AR & IR AR P A W G T8
AT ST Hehell © | FRIRT 4 31fdrep
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AT & | BHIRI A1 YOTel! | A 597 ATy YoTTell Pl Wl 1T < 974
TSITI® FaRAT ASISTHR RR SITGH | gReg] HISTT B <l 3TIT [ GoreT
AR B DI o 8 | BT ST 7 g6 qul 9gad el fhar | Wie S
3i1R 24 Tl S TSIYT P A1 A U B & | 40T GgHd A i F Sl I
USTST AR] R BT HTGET 3TERT I8 AT | IR-GR J&T F3AT i 3R ST Pacl
& fop fAeT &b ol U P AU IWT ST | <ifeh SR AGem & qoT wu
31E[UYT T ST 3R HHE & HfAem # Hehes & Fabel © ol e 39 qHler
D FIT AMAHTIHT & 2 VAT BI 1 G131 773 oft a1 U B A iy <1 bt
e AT o1 o forg |faem |+iern @t smaeadar vt ? fed gamai §
fpddt 1 g1 1 9g9d T2l e | Wied SHIRe o AR §RT $a1 9
HeH IS FIT I & 2 FIT IPb ThTd & ? R AAe &1 FHien &
foq I8 Sfa 99a € 2 89 U Uy W= FHTSTdTe] 4or fRuel dldbditin
RTS8 | BART AfGETT 34t T AR) IR $1 Aheldrgqdd AT HR<]
AT & | AT I WRPR & -7 faRive gaer <A1 ? siferg qd v #= 57
ro fio g 7 w1 & fop dfaem= afhal oF el oiiR 3rdwierel o1 ydid © |
gD Ul TR §RT R da faRIvEl R BIg ST H T BBl Sl
HHhdT § ? Wied SHIQe &I Tod8T TRER DI Ugel S -URIFTERI HT gords
U FedfT g9 a1favy off | fir Haenfae gRads wR faar &==1 anfge o |
39 U v Ay IRy a1 ST Fepdt ot ST e AR /S SMehiera
BT ufaffecT axel @ | 39 IRBR &1 <7a1 © {6 a8 yRef¥ar o= argdl &
cIfehT gaT gapra-fosuma iR 79 I8 RS &1 3iic § &1 81 I8T 7 IR R
IE W P W Yoie B AR I &I TSI 9 8T ¥, ST IR B
T <1 Tehed Al AT BIKIT & | GRPR FaTq fob 9 Ul &RaT Sfel] o) b <o
& THH TN SN BT DI BISD, ST81 G AR SART A1 IR fEafa Wa=T
qg BT 8, 9 DI MfIw § 4R IUA-y & & 2, W 99I H 9 Bl
UHTIRR BId] fIBT @ IR of SN & Ioid Afdeme &F qHIeT & &l
MTeIHar o ? AT WRPBR BT AT fob AfAem &t FHien & 9l
AT erTal & AEIET BR | TSI Y= FHIET B Riifds § gaT< a91 §
~ifqeT= & g5, ST 98 Y € 3R FHIET IS & ER &I g
a1fey, = fo dfaem ot |

ABICYT, 59 IATY0T H G2f fARUeT SNihaRT Bl 917 X+ 0T S&
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e W@ P oY WRBR 7 U1 Fiiagal SIexTs © olfh 1Sl g9 &b M IR
|EIEIRI® fagui &1 ggrar faan 511 81 & S fF 984 & @oRAs © | 9Rd
=1 wreT, iRl 3R & & ANl 1 <% 8 | 89 (Hel-S[eidR JATSTal Bl
SIS sl 3R & foRmId # Ua eaR fHell-Sell A%phy el 2 1 el |
T Y Yd 59 S8 IS D A 9 FRUE SR W I oY, 39 99y
qTfepIT DY TSI BT MR HSTEd AT ST 3R] TeTdh Hgxalg H gadf M7 |
39p ug RT ¥ gifPRUTAT & SMUR R ITRAE] SHIG &1 IRUR]
I gs Sl HRA SYHBTG Y B ATl GRIAT GRURT “HILR] FHHT” b 3% §
Ry GR-ER IISITE Tl & IRA | g8l1d 31T TRAT | &3 3R SIRT & T 0R
ISl BT ST BN oW, U ST &1 Sl |iae & Hiferd e fifd,
FRUE TqRY BT YHITAT B © | 25 & T4 IR 51 T D1 STeieT Igran
T ST X81 &, 98 WY I BRAT 8, ST SADHRAT & difch T FISH|
BT AR JAHN! AR ST P ARG TR & eI & | Ig1 BRI 2 fF 410
0 910 % U |ivIE - UTeH T AR IHP &l G3l Bl FHAAYdD STell B
BT PR dTel IRT F48 BT TdbId B 8 3R o 39 IqD! IRBAN] DI 6 |
I Bl TR ARG Bl g™ & 918 3719 FIRSTeR 3t KR g9d fem w
2 1 g SR Ul ORI #,fR 2 | gl BRI Ugd ToRTd H, fh ISt H
3R I9P 18 AYRT H Sl $ §Tl, d g9 AP $M & | HYRT ¥ o1 aRE 4
fR1eT07 HLRITHT IR FHAT G311, 3TVRT & $4T18 Gl IR o1 R ¥ g9ar fohan
17 3R 579 391 S1gddl ST BT YA fohar 711, S a18+1 Bl STl &l
I foRaT T, RT3 FHARUE WY BT gTaT o7 B 91 & 2 31T <l &
SIS H 3ThR I DI Ale B oIl AT 8T & 7, 399 <9 § Tola 4 78l gd
QT | AT S P AR P& AN 4 fEged &b 19 Uil IHIG el BT TI
Tl Y&T 8, SAB! AT 8RN | 3R &H U Tl IHh U, 3R TAR S &
I DT DI 3 < H Y HAAIERY BT AR A2 81T A1 TS < HH Th
TET 81 U, Sk Wied B BT GaRT 96 ST |

ARIG Y], ARG, Fqd HHid B gals far dell 8 | S 370
DI 3A BT H BT | ool MMl © ST AP BT Wit NGhR a8
g 9T} dherd B | 79 ave & YRd & a8 & Xa=1 8 39761 ggaiarol
3% Bl S T, SN & YOI Bl gl d18d @, O d¥8 ¥ 10 H0 TH0
TR AT U1, GG TRBR B JRIDI BT GBI b1, THH PR BI 81 T8l
THH
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fegcafadl @l e SR 81l 8 | S8R &7 37941 U Sicidl BT & | S T
FA P WL B I & 3R S & o= 7 31R0 TH0 TH0 B et 1
STEREXN BTe™ BT U T fhar <11 <81 & | 1) 89N "1 el o
YR RGBT B I@dTell & §els af | § $ea1 ar8dl § & g8 “arex”
e & ST ¥ WX T 811 Bl aTs ol Aifdh H 779 Pe1 d1edl g [h
R, =rerters, e a1 it gele &l offde § 99 del drsdl g b
R, Tafas, e a1 At &1 W 81 A 9a A1 BT vt B 21 S B
FATS H BT &1 & SAD! AW AT BT B 76T S &, SH IR A AMHY
¥ TRE B! ANATH BT BT ST Albadd DI Bls AT IRUTST T8 & | I
T 7 Hel {6 39 fhed § ur=l &1 WG BT A1 TGS HIAE DI AT
PR DI IR B TS | AT H 319 I8 Yo1 I1e<! ¢ 1% 31791 FAR RT3
H T BT X’ & 2 31t Hifsan & AregH ¥ &1 &1 v fear s e 8, Hifsg &
HIH W 3Tefleldl & TR fhar o1 X818, 39 99 IR d1 b i & forg ar
Rreret |T8d 9 ®I3 AMaTSl 981 SSTs | 31791 10 910 & §RT ST 1¥efierdm 3R
& &R ST 4 3R € w9 # Ugd 7S 7, R 89 o uRaR & wre
JoPR, TG B b, STDI AP+ & [T T8I Bls AT A8l SoTs | Afh
IR “dTex” e & A1egd ¥ 99IRE & fagansit ok deras & fqgansit &
Sad TR THAIHeE, ARG S IR UHTI STl B YT &1 I&T A7
IAPT AB DI T MILIHAT &Y ? 3FR < & A I G 8T 3, 3R
AT & AT T dTd 781 SR A1 STHT IR B4 B, ITHT JA:8GR b
BT 2 3771 H G & & IR & Ui s! S faeraradi &l debelith H @1 18
J ITPI UGS GABR AT A AT 8 AR AN &b T AMI D HI6
faerarsll & BTelTd b1 uRT & U 39 IR Sle Us &, faedrall o gem &l
IR BT T IRT ) a1 7 1 377t ot fRegeaard arad a8 =@med €
R ! fAgaTd I TRE QR S A I8 3R SJRATAR el I8 iR el Bl
Sfrae =i B 3R S-TP SR UR AT X2 TAT S (oTT THG] BT STRAT
I 2 | I 93 ¥ DI 91 & b 519 FARARl & SgR Pt 2 A
TATH ST 9 ST & 3R A 9 B G 81 Il © |

£t 0 THO AT ( IR F_w) : H FHAA g b G BT SIRAT
g, 39 ARE DI AW BT WM ...(FAUHE)... I8 A9 SIb T8l © |
..(TAHT).... TS |9 ST 21 81 A112Y | ... (FaEH)....
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S AR G : IS BIRBI 2 | ...(AYUM)... Igdal Sil, I8 81 BT &
| ...(HIE)... 399 fAearsii &1 3 # ST fBar ST RET 2 | ... (Fae™)....

2t wu O gy : RQuaet & IR § I8 99 MEHT T8 2
...(TEET)....

Sl ARIST G4 2 I8 TSR B RET § | 3BT ARSI SiIa 3R Tq
Tl ST @1 BIdT A1 3T I9d! YIeT & EAT B [ M WY I A1
RIT B ST 8 ? 9 I8 IRPR AT § 31 dreit oY O 594 Ueb RIS Il bl
RISHTR <1 BT qrae] fohar 21, Afe= ST aRISHIRY 7T 3R famies Ry
H g s | Al Ao I ofaR Faerd & AIfthT S8 s Ab™ el el
| 7T & AoTard s B TATT H ITERT Y 3R Yol &R = &, oAfdh Aldet
BT BHET SHT TE ¥ | ISR & AGWRT BT Foid el 81 I8T ¥ | U 3R
AT IUHH B0 Bl ST © ... (FHT DI 8e)....

JUATART : 1Y A1 g1 BFTe dldd gl & | 317 Afgetiail o= diet 81 o
suferg § gu e |

Sl WRIST G : HEIS T, BHRT 25 A T F9 o |

IUFUTIRT : 3TIBT 16 A7 BT F9 o7 |

Sl RIS g4 : 3779 B4 TSl 3R W« SR | IS SRR

IR : STod ! e IV,

el W_IST g9 : s, Fad g1 e 3 AR |

T[T : &1 e 721, 319 3791 JHel WeH $R Alfory |

Sl ARIST G4 2 TSI SN SRISHIRT & R H qifsd STaRT 78]
< g § | FE FRARY IIsfi 57 ST 1 © 11998 H RISTIR o dey H IS

79 TN T T3 AT AT | <ifeh a8 41 31 e 37U RUT IR a1 bR Tl
T | IRHR & T 39 IR H 7 s & MR T 31 RIS 2 | 53ferg
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ool 93 § ORGR G 5119 o1 § RgHel W8T off | T8 AR IS s ®,
o SR WRISTR AT, JETE] ISR AT offb 3 99 Ao

YRR Bl 4 TG TS ¢ |

e, RIS &1 ©Y 1 WIT98 BIdT S I&T ¥ | 3FR 99T J&d
ARGR 7 ASHIR & 3[GAR 7 T Al I8 SRIGHRI B W Uh Hifd § 95
DT § | ST ARBR Bl THY I8 37 SRISHIRI & IR § el Ndbs Fel,
Tl BT S R o1 AIRY | Alfs TRBR Al Aifd [aiRa #= 96 | Fdig
goic § 39d o hdet 180 RIS I TV 8 | 399 BIs ) S 81T 819
qref TEI T |

THE DEPUTY CHAIRMAN: Now, I will have to stop you because
there are other Members also. fSTH®T THY Y&dT § SHH! U8 SIELR RIS

ATMEYI can't give you extra time. I have to call Mr. Siva.

S RIS G : SRT ST WeH PR G |

IIRUTIRT : T8 A BT T8 |
ST RIS G < ORI Fedefs PR S |

JURAHTIRT : HelS Al IMMIDT Uidl FHTC Tgel B o1 A1y o7 |

SRRt WIS g9 : HeH, $9 9% BT MY F 1P aral Afesi df
3R ST 98 U AIRD dIc 9 & HY H SHI R ATHA AT & | oAfhT STh!
RIS BT H& 9RT H A TET AT AT 5 | 37T W Al RS S
ST BT AR © | AR STRET0T fAge R G T Bl 1< B Sl & olfb 8%
IR BIS 9 DIS TBFT IHTHR SHD] Te| AT ST X&T © | TS 31 AT WRIelT ART
RE T B | ARSI Dl FHRT TOY UG FHIST HHI 1T T8l 1 <l | H TRBR
{ IE 3MTUT HIAT ATe § [ Afen RervT f3ees # fUes av 3iiR sreuias
Afgemsit & fore JReroT & wave g ARy | 3R MY U1 &)d & al I8
fadae Apsl & U 81 ST | <ifthT 39 IR § 39! <iad S 81 § | fagR
H U Afeer g w3 € S oS aF @ § | 3961 Ul 9 8 & oy 59
WHR 7 IMH, ¥, &8 W, B, 9 BT GERT ol 3R 9T WaT BT HER]
DR, 10 §10 30 BT IoIDh SRRIR & WY § U1 B THH BIRLT B
cIfh STa! I8 98T X TE1 gs SiR 3 o7 Iee |
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fawet T8 | 31T Wi I8 TSI IR ® | otfdh Sl Oy w30 et <dt a1t i agt
T TR BIEST & 3R T8 AT 19 w3 # fora € | it &R & forg < ie
JIRIIAT & Y 712 et 3R faumae! o) Weie-wRId &1 I far afe
O ) 7ap! Hem qR) 21 g3 | 3T W1 o] Alg efe AR & g #3 &l il
TR AN S © | [IER 3 SIRES 1 U 37 T a9 & fofg u=alTa faaredi= 2
| TS ARBTR 7 1 RIS 80 BOIR TUAT & 3MMfTH Yoot Bt A7 &) & Fifep fagR
BT ST oA S8R V8 QT SAdh UT A8 81 7, SHfU I8 bl WdhR
T ST amawd § | H WRBR A A Bl § b 8RBl i T
3rfarer feam SiTe a1fes e 3o atiior faer o= 9 |

S USR] P 1Y S AU BT H faR1e Bl g |

THE DEPUTY CHAIRMAN: Now, Mr. P.N. Siva. Mr. Siva, you
have 16 minutes. So, please abide by the time because if you keep on
speaking more than the time allotted to you, other Members, who have been
allotted legitimate time, will not get time. I do not think it is fair. Okay.

SHRI P.N. SIVA (Tamil Nadu): Will this be included in my time?

THE DEPUTY CHAIRMAN: Don't be funny. I am very serious
about it.

SHRI P.N. SIVA: Okay, Madam. Thank you, Madam Deputy
Chairperson, for giving me an opportunity to associate myself, for the first
time, with the observations made in this House of experts, scholars, eminent
jurists, and experienced politicians.

In the course of my speech, supporting the Motion of Thanks to the
President's Address, moved by Shri M. Venkaiah Naidu. At the outset, I
would like to thank my leader, who is running a Government for the poor,
needy and the down-trodden in Tamil Nadu, and who has paved the way for
me to come to this House of elders, to express my views, as a youth, in the
best interest of the nation.

I join with other hon. Members in paying my tribute to the President
for his unstinted service. Madam, I was hearing some of the Members
speaking over the same Motion. A few days earlier, Dr. Karan Singh, during
his speech, expressed concern over the delay in moving the Motion in this
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House to thank the President. The Member, who belongs to the party which
was responsible for stalling the proceedings of the House for more than a
month, expressing his concern over the delay surprised me. As a new Member
of the House, I was witnessing all the scenes which were going on for the past
one or two months, stalling the proceedings of this House for flimsy reasons.
A sort of frustration started to creep in to the minds of not only the Members
of this House, but also in the minds of some of the students who happen to
come to the gallery to witness the proceedings of the House. 1 happen to hear
them speaking outside the House. Madam, it has got some meaning, if we,
from this side of the House, express concern on this issue. But, on the
contrary, the persons who are responsible for that are very much worried that
this delay is due to somebody else. I should have quoted this at the very
beginning itself. As a youth of this country, I have reposed my confidence in
both Houses of Parliament, which legislates laws for the people and for the
future of this nation. I am always proud to be an Indian and to put it in the
words of Mahatama Gandhi, "Of all the countries in the world, I love India, not
because I have born in this country, but, for its rich heritage, ancient tradition,
healthy culture and its unique characteristic feature of unity in diversity."

Madam, I am from Tamil Nadu and I think this as the right time to
remember and acclaim the bravery displayed by our soldiers on the snowy
cliff tops of Kargil a few months back. Due to the large-heartedness of the
Tamil Nadu people and the initiative taken by our Government there, we were
able to give to the tune of Rs. 50 crores to the National Defence Fund along
with an ex gratia of Rs. 5 lakhs, employment to one of the family members,
free education to all the children of the bereaved families and free H.I.G. flats.
Madam, if our leg gets hurt, our eyes shed tears. Sir, also, when Orissa was hit
by the super-cyclone, the Tamil Nadu people came forward to give an amount
of Rs. 2.27 crores for relief work there. Why I am saying all this is because
the people of Tamil Nadu exemplifies the theory of unity in diversity. That is
why we are a partner in the N.D.A. Government, which also reflects the same
theory. Madam, from the day I assumed office, I have been hearing my
colleagues, rather my revered colleagues, in the opposition benches criticising
the N.D.A. Government for having a hidden agenda. It appears to me that it is
only because of the intolerance, the jealousy of the growing popularity of the
N.D.A. Government among the people, and the impatience of the Opposition
parties. I would like to recall the election manifesto of the
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N.D.A. Government. It said, "Secularism, the emotional harmony of all
Indians and full protection of minorities, social justice, empowerment of all
weaker sections and gender rights, transparency of decision, decision-making
and corruption free-governance. We reach out to the minorities, and even at
the cost of repetition, proclaim that we will safeguard the rights enshrined in
our Constitution.". It continues:

"The NDA is a political arm of none other than the Indian people as
a whole. We appeal to our brothers and sisters of minorities that we
wholeheartedly extend our hands of friendship in these fraternal words. Let us
hold hands and walk together to build a resurgent, modern India. Let us throw
away our old predjudices. Let us put an end to divisiveness. Let us have a
moratorium on contentious issues. Let us bind ourselves with bonds of trust
and friendship. We want to enter the millennium with confidence, not with
divisive feelings. It is our call for reconciliation, and it is part of our
commitment to minorities. The common policy document of the NDA is the
agenda for a proud and prosperous India."

Madam, I want to recall how, when the Pope came to India, he was
greeted by the hon. Prime Minister and the Home Minister and how a warm
treatment was given to him. So also, our Prime Minister participated in the
iftar of Muslims, wearing a Muslim cap, identifying himself as one of them.
Still, why are these people having apprehensions towards the NDA? I want to
emphasise it once again that it is only because of intolerance and it is only
because of jealousy towards the growing popularity of the NDA that they
have developed such an attitude. Madam, as a representative of Tamil Nadu, I
have got a duty to speak about and on behalf of my State. We have been
emphasising that when the Constitution is reviewed, it should provide greater
autonomy for the States with more powers and a federal structure at the
Centre, firmly estblishing and strengthening the unity, integrity and
secularism of India, and protection of the rights of minorities to be continued.
So also, our demand is that all the Official Languages of the States must be
made the Official Languages of the Union. Towards establishing such a goal,
first, we want to say that the hoary language, Tamil, which has got a rich
tradition, literature and grammar, must be made the Official Language of the
Union. When I was a Member of the other House, I had made a submission to
declare Tamil as one of the Classical Languages of the Union, which still
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remains as a demand. So also, the demand for devolution of 29 per cent of
the gross tax receipts of the Centre to the States has to be fulfilled.

Madam, why are we saying all this? My friends on the Opposition
Benches are grinning at me, "We are against the review of the Constitution;
why all these suggestions, why all these recommendations and why all these
demands?" I would like to tell them, as a Member of the NDA and as a
Member of the DMK Party: This is our policy. We say what we do, and we
do what we say. We have never acted against what we say.

Madam, India is so vast. In fact, it is described as a sub-continent. It
cannnot have a steel frame of a unitary authority. When the Members,
especially those from the Congress side, were opposing the review of the
Constitution, I was thinking of their absent-mindedness. It is my duty as a
Member of this House and as a Member of a political party, to brush up their
memory. Their revered leader, Pt. Jawaharlal Nehru, the first Prime Minister
of our independent India had got the CWC to set up a ten-member committee
on April 4, 1954, under his own chairmanship, to study the question of
changes to the Constitution and the Representation of the People Act and to
suggest amendments, in the light of the difficulties experienced by the Centre
and the State Governments. That was just four years after the Constitution
came into effect. This was none other than your own leader, the first ever
Prime Minister of our country. He was not a member of the DMK. Nor was he
a partner in the NDA Mrs. Indira Gandhi also said on October 27, 1976 in the
Lok Sabha: "Revision and adjustments in changing conditions are part and
parcel of our Constitution. Those who want to fix it in a rigid and unalterable
frame do not know the spirit of the Constitution and are entirely out of tune
with the spirit of new India." This was said by Mrs. Indira Gandhi, your own
leader, whom you cannot forget and whom you should not forget. I think you
are still following her ideals.

Mrs. Gandhi had set up a panel in 1976, headed by late Shri Swaran
Singh to have a fresh look at the Constitution and to make whatever
recommendations it considered necessary for stability, development, well-
being and happiness of the masses. It was even permitted to go into the
question whether India should continue with the Westminster model or switch
over to the Presidential form of Government. It is another matter that the
panel, however, chose the former.
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4.00PM

Now, you are having an apprehension about us saying that we are
heading towards a Presidential form of Government. Madam, there is no
hidden agenda with us. I have already said that we are abiding by the
manifesto, which we presented to the people when we went to them during the
elections. So, we are abiding by that promise. Mrs. Indira Gandhi even had the
idea of setting up a Constituent Assembly to ensure that the Constitutional
amendments do not run into difficulty. I would also like to say that during the
Emergency that was imposed in 1975, the then Law Minister, Mr. Gokhale,
explained that this demand had been made because of the feeling that a few
amendments would not do and the whole Constitution needed to be looked
into afresh. Mr. Gokhale was the Law Minister in the Government headed by
Mrs. Indira Gandhi. In 1975-76, Justice P.V. Gajendragadkar, who was then
the Chief of the Law Commission, wrote two letters to Mrs. Indira Gandhi
saying: "Yes, you may want to have a review of the Constitution, but it is to
be done first by a very high-powered and objective body. You should go about
it very carefully as to what you want to achieve." This is what we are doing
now. You say how we can go about with it now, but this is what you had been
suggested, and you did approve that it had to be done by a very high-powered
and objective body.

Madam, through you, I would like to say to the Members, who are
having an apprehension about the review of the Constitution, that we had
made a reference about it in our election manefesto. We had said that we
would appoint a commission to review the Constitution. The people have
given us the mandate. You may say that it is a fractured mandate. It is not so.
If it had been so, this Government would not be running so successfully. The
NDA partners are united. Divide and rule is your policy. The Congress Party
is not succeeding in that. That is why they are having so much of apathy
towards us. We are reviewing the Constitution with the mandate of the people
given in favour of it.

Madam, we want to have a fixed term for the Lok Sabha and the State
Legislatures. Mr. Pranab Mukherjee, a learned Member of this House, asked
which are the problems we may be facing in maintaining the same '
Constitution. He also quoted Mr. Pramod Mahajan: "To examin in the light of
the 50 years' experience, how best our Constitution can respond to the growing
needs of an efficient, smooth and effective form of governance and
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the socio-economic development of modern India, within the Parliamentary
framework of democracy." (Time Bell) Madam, this is my maiden speech, as
a Member of this House. 1 may please be given some more time.

THE DEPUTY CHAIRMAN: Maiden does not mean that you eat
into other people's time.

SHRI P.N. SIVA: But, if you give me some more time, I would be
able to express my feelings.

THE DEPUTY CHAIRMAN: All right. You take two minutes more.

SHRI SATISHCHANDRA SITARAM PRADHAN: Madam, after
this subject, the Sports Minister has to come here and make a statement. So,
his maiden speech can go on.

THE DEPUTY CHAIRMAN: You are justifying this because you
also went out of your time.

SHRI P.N. SIVA: Madam, we should see what changes can be made
in the Constitution without interfering with its basic structure.

My respected senior jurist, Mr. Kapil Sibal, is here. He participates
in all the discussions and expresses valuable views. I think, he will accept the
right views from our side also. The problem raised by the Opposition is that
we are interfering with the basic structure of the Constitution. In this
connection, 1 would like to quote the Kesavananda Bharati case versus the
State of Kerala, AIR, 1973, S.C. 1461, about which Mr. Kapil Sibal knows
better wherein the question involved was the extent of the amending power
conferred by article 368 of the Constitution. On behalf of the Union of India,
the Congress (I) Government claimed that the amending power was
unlimited; and short of repeal of the Constitution, any change could be
effected. The court, by a majority of seven to six, held that the basic structure
of the Constitution shall not be amended. The court also held that the
supremacy of the Constitution, the secular character of the Constitution, the
sovereignty of India, the Republican and democratic form of the Government
were the basic structures. So, also in the case of Mrs. Indira Gandhi and Raj
Narain, the court held that the rule of law, judicial review, democracy which
implies free and fair elections are the basic structures. We have repeatedly
made it clear that the basic structure will not be tampered
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with. It is only a review of the Constitution. In the name of amendments to the
Constitution, you have damaged the limbs of the Constitution. You have
choped off the organs. We are just going in for a general check up which you
are not able to tolerate. What is the big idea behind your opposing it? We
want an explanation.

Mr. Pranab Mukherjee had raised certain things. His query was,
"Why are you going in for a review of the Constitution?" I want to inform
him, the functioning of the federal structure has developed a frustration in the
minds of all the States in the country, all these years. So, it is high time we go
in for a re-valuation, for a re-appraisal of the Constitution; the review of the
Constitution should be there because article 356 is a Democle's sword
hanging over the State Governments in the country. We became a victim to
this article twice, for no fault of ours. This has to be repealed, has been our
demand for long.

So also the No-Confidence Motion moved in the Lok Sabha has to
be replaced by the German innovation which talks of a constructive vote of no-
confidence, under which the Lok Sabha can express its lack of confidence in a
Prime Minister, after electing its successor, by a majority of its Members. Let
the Review Commission do its job and make its recommendations. We are
sure, those recommendations will come up before both Houses of Parliament.
They have to be placed before Parliament. Then, we can have a debate, a
discussion and shall arrive at a consensus. If at all, it has to be passed, it can
be done by a two-thirds majority. We all know. If it has got something to do
with the Federal structure, then, it has to get the approval of half of the State
Legislatures in the country. Even then, it can go for a judicial review. So, all
of a sudden, the Commission cannot do anything on its own. We want to make
this point very clear.

Of all the points, I would like to highlight one important point here.
The contact with another civilisation and culture is often responsible for the
vigorous growth of civilisation and culture. It had happened in Greece and in
England. The Great Renaissance is the most striking example. The contact
with Northern India, especially with the great missionary, religions of Jainism
and Buddhism, the contact with Western India through trade, the contact with
Eastern islands through trade and colonisation were all responsible for the new
growth in Tamil land. We have got something distinct and different to offer to
the nation at large. I would request every Member
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here, cutting across party lines and regions, to associate themselves with my
point here. The Tirukural, which is the work of Tiruvalluvar, a great poet, has
lived for ages.

For example, England has declared Shakespeare as the man of the
millennium who lived in the 16th century. But Tiruvalluvar who lived twenty
centuries ago, has left us the Tirukural which has been accepted by almost all
the countries, by contradicting philosophies and religions all through the ages.
Dr. Pope said, "Tiruvalluvar might have had the opportunity of listening to
the Sermon on the Mount, given by St. Thomas."

The great, aggressive, Bhuddhist Epic, Manimekalai, claims that
Tiruvalluvar is theirs. So also, the Vaishnavite Azhwars and the Dewaram-
writers, quote from the Tirukkural. The Tirukkural stands above all religions,
above all philosophies. If it is declared as the National Text of this country, it
would serve the purpose of this country's secular policy. It is not of one
language. Once, when 'sare jahan se accha' was sung in the Central Hall, I
have seen the Deputy Chairperson's lips also singing it. When the National
Anthem is played here, all of us irrespective of our mother tongue, sing with
the chorus. We do not see in which language it is or who composed it.
Similarly, Tirukkural is above all. It is above languages. It is above regions.
Such a fantastic work, such a valuable work, is still in India without proper
recognition. I, on behalf of the Tamil people, I, on behalf of the youth, I, as an
Indian, submit before this House that the Tirukkural be made the National
Text of this country. I expect all hon. Members in this House from all parties
to associate themselves with me, to extend their support to declare the
Tirukkural as the National Book of this nation. This will help the theory
"unity in diversity" to flourish.

Madam, out of generosity and to encourage me, you have given me
this much time. I thank you very much for that. I would like to thank the
President for his Address to both the Houses of Parliament. I, as a
representative of the younger generation and of the DMK party which has a
rich tradition, which has a rich past working for the downtrodden and
backward class people and the poor and the needy, would like to serve my
days here in this House by learning, by listening, by participating and giving
my contributions to the deliberations. I hope we have got a very bright future.
Madam, I always dream a lot because dreams come true. The freedom of
India was once a dream in the mind of Gandhiji; India to be the foremost
among democratic countries was the dream of Panditji; so also, a casteless
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society was the dream of Thanthai Periyar of Tamil Nadu. I have got a dream
of a country where there is no unemployment, where peace prevails
everywhere, where people are one, where people are living together as
Indians. I foresee that day, for which our services, our deliberations here, will
help. I want to associate myself with that. I think I have to do a lot more in the
days to come.

With these words, Madam, I once again thank you, I once again
thank the President.

THE DEPUTY CHAIRMAN: Before I call the next speaker, the
Secretary-General.

MESSAGE FROM THE LOK SABHA
The Protection of Plant Varieties and Farmers' Rights Bill, 1999.

SECRETARY-GENERAL: Madam, I have to report to the House
the following message received from the Lok Sabha signed by the Secretary-
General of the Lok Sabha:

"That this House do recommend to Rajya Sabha that Rajya
Sabha do appoint six members of Rajya Sabha to the Joint
Committee on the Protection of Plant Varieties and
Farmers' Rights Bill, 1999 in the vacancies caused by the
retirement of Sarvashri Janardhana Poojary, V. Kishore
Chandra S. Deo, Dr. Ranbir Singh, Onkar Singh
Lakhawat, Dr. Biplab Dasgupta, Gurudas Das Gupta,
from Rajya Sabha and communicate to this House the
names of the members so appointed by Rajya Sabha to the
Joint Committee."

I am to request that the concurrence of Rajya Sabha in the said
motion, and also the names of the members of Rajya Sabha so appointed to
the Joint Committee, may be communicated to this House."

MOTION OF THANKS ON PRESIDENT'S ADDRESS - Contd.

THE DEPUTY CHAIRMAN: Janeshwar Misra. After Misraji, it will
be Shri Cho. Ramaswamy.
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